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ito the vanous malpractices indulged by the
re-rollers of steel scrap ,

(b) iof so, the names of the parties imvolved
and the outcome of the enquiry , and

(c) the proventive measures which Govern-
ment propose to take to put an end to such
malpractices ?

IHE MINISIER OI SIAIL IN IHr
MINISTRY OF STLLL AND MINLS (SHRI
SHAH NAWAZ KhHAN) (a) and (b) Some
reports have been recaved about allocation
of raw materials to some scrap Re-rollers who
ar¢ not in wuastence Or not 1n operation.
These are being investigated

(¢} Regtonal Ofhces ol the Iron and
Steel ( ontroller have heen set up in - different
parts of the country and ow of their func-
uons 1s to check mususe of steel  1he Lion
and Sted (Gontrol) Order was also  amended
last year to provide that utilisation of steel
for purposes other than those  fut which steel
1s allocated o1 applicd for is a violation of the
Contiol Ordet and would attrart the penal
provisions of the Tssenttdl Commoditis Act
In imvesigating such complaints, the assis-
tance of the Central Burcau «f Investigation
s also bemng taken where necessary

Increase in L. P. F. Arrears

120, SHRI  MOIIAMMAD  ISNALL
\Will the Muster of 1 ABOUR AND  RI HA-
BILIJAIION be pleased to state

(a) whether the artcats of Provident und
Shaies ol Lmployers arc increasing every
year ,

(b) if so, the arrears, ycar-wise, during
the last three years , and

(¢) the action taken by Government for
the prompt payment of Provident Fund Shares
by the employeis ?

THL MINISTER OF LABOUR AND
RLUABILI1ATION (SHRI R Kk KHADIL-
KAR) : The Provident Tund Authorities
have reported as ynder * -

(n) und (b). Separate ignies of artcats
of employens' share are not available  klow-
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ever, the total quantum of arrears of provident
fund contributions 1n respect of uncxempted
establishments stood at Rs 1217 lakhs, 1469
lakhs and 1649 lakhs at the end of March,
1969 March, 1970 and March, 1971
respectively

{c<) The following steps are taken against
the unexempted establishments which default
m the payment of provident fund dues

{1) Prosccution 13 launched under Section
14 of the Tmployees’ Provident Fund
and Family Pcnuon Tund Act, 1952

(u) Revenue Recovery proceedings are
muated under Section 8 of the Act

(1) In surtable cases complaints are filed
with the Police Courts under Section
406 409 of the Indian Penal Code

(n, Pcnal damages atr livied under
Section [4B of the Act

(+v) Ihe defaalt 15 brought to thr nonice
of the I mployers and Worker s Orga-
n sations including the Irade Uninns

fviy In <yme s the establishments are
T ded 1 chnce to pay the dues
i sutable  mstalow s subject to
production  of dequate guarantee,
sur tyoete

tvit) In the e of Texule Mills which
hive gone mto hquidaton, recons-
tuction schenies ue  «xmuned on
merity

Debarring of Defaulting Employers from
Board of Trusteesof E.P.F.andC.M P.F.

21 SHRI KRISHN\ CHANDR A HAL-
DLR Wil the Mmster of LABOUR AN\D
RI HABILII ALJION be pleased to state

(a) whether  Government  propose  to
debar the defaulting unployers utting on the
Boatd of Irustres of Lmployecs Provident
Tund and Coal Mines Piovident F'und , and

(L) of s0, when ?

LHIE MINISICR OF 1 ABOUR AND
REHABILITATION (SHRIR K KHADII-
KAR) (a) and (b) The kmplovees’
Provident 1 und and the (‘oal Mines Provident
tund Schemes have alrcadv been amended to
provide fur removal from Diustceship of defa-
ulting cmployers from the Boards of Trustees,





